
 

 

Open Court 

 

CENTRAL ADMINISTRATIVE TRIBUNAL,  

ALLAHABAD BENCH, ALLAHABAD 

***** 

(This the 11th Day of August, 2021) 

  

Hon’ble Mrs. Justice Vijay Lakshmi, Member (J) 

Hon’ble Mr. Tarun Shridahr, Member (A) 

 

Contempt Application No.330/00033/2019 

(Arising out of Original Application No.330/421/2015)     

 

1. Km. Mamta D/o Late Sukhnandan. 

 

2. Rajat Kumar @ Akash S/o late Sukhnandan 

 

Both R/o House No.11/50-A, Krishna Nagar, District – 

Kanpur. 

       ……………. Applicants 

 

By Advocate:  Shri A.K. Srivastava 

     

                                        Versus 

 
1. Mr. Arun Singh, Senior Divisional Finance Manager, North 

Central Railway, Allahabad Divison, Nawab Yusuf Road, 

Allahabad. 

 

2. Union Bank of India, Central Pension Processing Centre, Mumbai 

(CPPC) 12th Floor UBI Bhawan 239 Vidhan Bhawan Marg 

Nariman Point Mumbai. 

 

3. The Branch Manager, Union Bank of India Smt. Jamuna Devi 

Balika Vidyalaya Inter College Krishna Nagar,Kanpur. 

 

         ….. …………. Respondents 

 

By Advocate:  Shri S.K. Ray 

 

O R D E R 

Delivered by Hon’ble Mrs. Justice Vijay Lakshmi, Member (J) 

 

Shri L.S. Kushwaha holding brief of Shri A.K. Srivastava, 

learned counsel for the petitioner and Shri S.K. Ray, learned 

counsel for the respondents, both are present.  
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2. The present contempt petition has been filed for non 

compliance of the order dated 13.12.2018 passed by this Tribunal in 

Original Application No.421 of 2015. 

 

3. At the very outset learned counsel for the respondents 

submitted that the order passed by this Tribunal has been 

substantially complied with by the respondents in true letter and 

spirit. Therefore, contempt proceedings may be closed. 

 

4. Learned brief holder for the petitioner’s counsel fairly 

conceded that the order passed by this Tribunal has been complied 

with. 

 

5.  In view of the above, the contempt petition is liable to be 

closed and is closed. Notices issued to the respondents are hereby 

discharged. All the pending MAs are also dismissed as infructuous.  

  

        (Tarun Shridhar)               (Justice Vijay Lakshmi) 

      Member-A              Member-J 

  

Sushil 


